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(M W) M 9"0‘% o " The O.A. was disposed of by commen. .
WA W« Yo a3 | order passed alongwith  O.A.No.124/95.  The
Al Deoe Ak D.\\ £ 95 ‘f@ - applicants(ogiginél respondents) have filed -~the- -

o i R.A.N0.19/95 * in  0.A.No.124/95." The . grounds
N ¢ " urged - in’ the instant R.A. are identical as urged

6 A 1‘15703\3‘ A onddne .« | in R.A.No.l9295. We have dealt with the grounds
) ¢ ooy ’ A . raised elaborétely in our order separately passed.

R enl , :
L bt on R.A.N0.19/95 and have held that no ground
\o,wa‘\.S"gA—gL .@m : & !
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for review has been disclosed and have rejected—
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‘ that petition. We adopt the same reasons in

uy‘:o«::) W*/" i C’d‘"ﬂ' ) o— the instant petition and accordingly reject this
A0 A-AY . BNever r W review application also. No order as to costs.

GJF Se tone 3, wg\\v\\,\ ’ A‘ copy of the detailed order passed

W e in R.A.No.19/95 - may be placed in the record

i of this case also..
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. B i IN THE CENTRAL ADMINISTRATIVE ‘TRIBUNAL

a A | ' GUWAHATI BENCH

3 R "{ . ! - )

; Rev1ew Appliation No.19 of 1995

. (0.A.No.124/95)

H

| Date of order : 20.11.1995

(At admission stage)
The Hon'ble Justice Shri M.G. Chaudhari,v Vice-Chairman
The Hon'ble Shri G.L. Sanglyine, Member (Administrative)
Union of India : Applicants

; By Advocate Shri S. Ali, Sr. C.G.S.C.

i

, - versus -

: Shri Krishna Sinha and 116 others : Respondents

3o By Advocate Shri A. Ahmed.
}* ORDER

{ The original respondents 1n the O.A. seek review of the order

dated 24.8.1995. The grounds urged are as folows:

i i) The opposite parties are not entitled for SCA(RL) in view of
the Government of India, Ministry of Defence letter No. 1(18)/86/D(Pay/Services)
L. dated 10.12.1986.

ii) That all the opposite parties belong to North Eastern Region
and appointed inside the N.E. Region and, therefore, they are not entitled

to get SDA in the light of the judgment of the Hon'ble Supreme Court.
iii) A Review Application is pending against the judgment in O.A.

- No. 174/93 on which reliance has been placed in the order sought to be

reviewed and in view of the same the appllcatlon deserves to be allowed.

il e e e e

2. ‘As far as the first point is concerned the O.M. dated 10.12.1986,
in fact, provides for grant of SC(RL) allowance to Armed Forces personnel
below officer rank including NCs (E) posted in Assam and Meghalaya.
Para 5 thereof provides that the personnel in receipt of SCA under those
orders will not be entitled to Composite Hill Compensatory Allowance

bl oy 2

or any other Compensatory Allowance adm1331b1e is more benef1c1al the

A
4
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same may be allowed in lieu of the SCA. It also provides that it will

not be admissible in stations where Full or Improved Modified Field Service
Concessions are admissible. In other words, personnel entitled to Full
ESC or Improved Modified FSC will not be entitled to SCA(RL). However,
this allowance will be admissible alongwith Modified Field Service Concessions.
The whole question relating‘ to admissibility of the allowance whére FSCs
are made admissible was examined by us in S.C. Omar's case, SLJ 1995(1)
CAT (Guwahati Bench) 74. We have also taken that view in other similar
matters. We are not_persuaded to take any different view. The review
application against that order being R.A.No.18 of 1995 has been rejected
today by us. The view taken in the order under review being consistent
with the view takén in that case éfter elaborate consideration of the

question, therefore, needs no change at our hands.

3. The question of eligibility of the opposite parties to get the
allowance depending upon whether locally appointed or posted in N.E.
Region or otherwise has already been taken care of in the order on the
O.A. We have noted in para 11 the principlle laid down by the Hon'ble
Supreme Court and have made it very clear that SDA Will be admissible
only to those employees who are appointed outside the N.E. Region and
are posted in N.E. Region and had left it to the present applicants to
ascertain the case of each respondent - (original applicant. ) for that purpose
if necessary.  With that direction we do not ‘think that there should be

any difficulty in the way of the present applicants to work out the eligibility.

4, We thus find no ground disclosed which calls for review of

the original order.

5. Mr S. Ali, learned Sr. C.G.S.C., for the present applicants reiterated
the grounds mentioned above, but as we are not satisfied that there
is any merit in those grounds we are not inclined to hold that any case

for review has been made wp: owh -

6. In the result the Review Application is rejected.

( M. G. CHAUDHARI )
¥ICE-CHAIRMAN
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In the matter of -
Review petition u/s 22(f) (i) of the Central

Administrative Tribunal Act 1985

_AND

In the matter of i-

Judgment and order dated 24 Aug 1995 passed

by the Hon'ble Tribunal.In O.A 125/95

__AND_

in the matter of }-

1. Union of-india, representad byAéhe
Seécretary, Ministry of Defence, Sena
" Bhavan, New Delhi -

2. Garrison Engineer 868 Engineer

Vorks Sectlon, C/O 99 APO
- Qaél,o,, den g / Fe& L.oney_e ‘

V/s
Shri N Limbu, Peon and 14 others

S;EP&/M(L PM&ez
....‘ 1@&/\

The humble ReSpoﬁdehts/Petitioners named above most

réSpectfully sheweth s-

1. That the above noted case was .finally heard on
24 Aug 1995 (at Kohima) and the'applicant/Opposite partiés

are allowed by the Hon'ble Tribunal to draw the amount of
following allowances $-
(a) Special du{y allowance wef 01.12,1988

(b) Fleld Seiv1ce Concessions wef 01.4.,1993 -
" (¢) Special compensatory allowance (RL) wef 1. 10 86

(d) House rent allowance wef 01.10.1986.

otd‘p/Qtoos
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arrears~amount'of.the above al&bwances-to be'paid-as early
as practicabie put not later than a period of three months
from the date of Teceipt of.co§§'bf judgment and ofder

i.c. from the date of 20 Sep 95 on which date the respondents
have received the copy of the judgmenﬁband ghall also
continue to pay the current subjéct éllowance régularly so |

long the concession is admissible,

2. " That the Hgspondent No. 2, the Gartision Engineer
868 Engineer Works Section had taken up the case wiih

higher authority i.e. Respohdéht'wo. 1 (Union of India) for
issue_instructions for implementation of the judgmen% and
order in question. The opposit parties sre not entitled for
SCA (Remote locality) vide Govt of India Min of Def New Delhi

letter No. 1(18)/86/D(Pay/Services) dated 10 Dec 1986

The tontents of the said letter

»

enclosed as Appendix 'A'.,
as under ﬁ;
'"Thé personnel in receipt of Special Compensatory
. allowance .under theée orders will not be entitled
to Compgsiie Hil; Compensatory Allowance in addition,
However, wheﬁe the Hill Compehsétory Allowance or -
any other Compensatory Allowance admissikle is more
beneficial, the same Qm#ybe'allowed_in lieu of fhe
- special Compensétory Allowance. 'It‘will not‘bé
admissible in .stations where Full or Improved
Modified_Pield‘Serviée_Concessions are admissibles,
In other words, personnel entitled to Full FSC |
or Improved Modified FSC will not be entitled to
special compensatory (Remot§=Locality),allowance.‘
However, this allowance will be admissible alonawith
the Modified Field Service Gdncession."
3. %hat the oppdsite pg¥ties are allowed to draw the
SDA from 1 Dec 1988 and arrears amount to be paid within the
three’months from date of receipt of copy of judgment and

order. In regards to above allowance, it is submitted that -

opposite parties are all belong to North Eastern Region

. ..,p/g;.gi
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and they are qpp01nted in sice of the North Eastern Region.
As per the 1nsuruct10n of the Hon ble Supreme Court SDA is
admiss;ble~only to those employees who are app01nted out side
the Noxth Eéstern Region and aie-posted in: the North
Eastern Region. In view of this fact the opposite parties
are not zntitled to draw SDA as ordered‘and hence the

judgment and order is liable to be reviewed,

4. That the judgment and order dated 24 Aug 1995
delivered at Kohima has been paéed‘onﬁﬁhe earlier judgment
and order dated 30 Aug 1994 on O.A. 174 of 1993 Shri

SC Omar, Assistant Executive Engineer Versus Garrison.
Engineer 868 Engineer Works_Sectibnl Respondents i.e.
GAERXEEN Engiheeréin—Chief‘s branch Army Headquarters,

New Delhi filed S.L.P before Hon'ble,Supréme Court

against the judgment and order dated 30 Aug 94 on the

0.A 174 of 1993 béaring Civil C.C. No. 3371/94. The
Hon'ble Supreme Court allowed'the‘ReSpondents to file a
Teview appiication before.the Hon'ble Tribunal.atrGuwahati
against the said impggned judgment-and order. Aé per the
‘instruction of .the Hon'ble Supreme‘Courf, Respondent No. 1
& 2 i.e. Union of India and Garrison Engineer 86é Engineer
works Section have filed a review application against the
said impunged judgment and order on 04 Sep 95 énd the
révi¢w~application has been'registered as-RA No. 18 of 1995.
The above RA has not yet come up before the Hon'blg

Tribunal for admission.

-

5. ' The Respondemts have now filed this pet’tion
‘praying for reQiew of fhe"judgment and drder dated

24 Aug 95 passed by the Hon'ble Tribunal in O.A 125/95.

6. j That the petitioners submit that there has been -
error aparent on thu face;of the recofds for granting SDA
'to the original applicants who are locally appoﬁnted in

NE region'i.e in Nagaland and as such the jﬁdgement is
liable ‘be ruviewed. |

ooop/4oaef
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interest of Justices
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75 _ - That this petition is filed bonafide and in the

PRAYER

It is, therefore, prayed thatthis Hon'ble,w;_'.
Tribunal would be kindrenough to admit this Review,ﬁppﬁigaﬁion
and consider the circumstances explained above and rgviéw
the judgment and order dated 24 Aug 1995 péssed in'QéAff -
125/95 in the light of above facts. -

S TEY i} -*E
AND FOR T%IS act of kindness, the petltloners‘as

in duty bound shall ever pray. £
L e g s g
VERI'FELCATION .

I, Major Navin HMohan, Garrison Enalncer 868 v
Engineer Works Sectlon, c/o 99 APO do hereby so;emnly Eﬁ e
af firm and declare that the contents made in-Par agraph 1 of
the Review Application-are true to my knOWlédge andythese,{
c

made from paragraphs 2 to D are derived from- records ‘ :j

which I believe to be true and rest are humble subm1551on

. beforé the Hon'ble Tribunal.

I sign this verification on tlnsf:r‘,é'fem/z Gay of

Ot 1995 at Deimapur.

=Z¥in Mohan) ST
Major , :
Garrison Engineer i
AR
TR .
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. Basic pay,of-k;1éob/+ and above. . lif",~5o o

- but: below % 2000/~ - . . D
‘Dasicoay 6f % 3000/- and.avove - 100

2. .+ Tnese ordsrs take effect from 01,10.1935,

;Alldwance’willﬁve'drawn at the-existing rates oal*te notional rav-
-in the pre-revised scale, .. . ... T S ' '

’ - . | .‘ l .. D
P e

. 0 MNo L1(18)/88/D(Pay/Services)’
e Governnent of India
o S Ministry of Defence g
: -New Delhi, Decemher 10,1929,

the Azmy Staff . -

“the Waval Staff’ e
the Ax Staff. v T

R W T TR o :

Tne Chief.

‘ qubjegf”{;  4Graht:af*Special'Compéhsafofy:(Hemofé Locality) .

.~ Mllowance to Armed Forces -Personnel below Officer -
- rank, including NCsv(E),postedUin'A§sam and
Méghalaya - : S S o

Sir, |

I am directed to refer to this.ifinis*ry's lstier

-No.99934/Misc/q3/953”(bj/5051/D(pay/5ervices), dated 31.10v1985,

and to say "that consequent upon the decision taken Dy the
Government;onvthe‘recomnepdatith'of the Fourth Central lay

- Co mission, the President is pleased to sanction Soeclial Compen~

satory’ (Remots Locality) Allowance to the Arnzd Forces personnel

- below Officer rank, including NCSN(E),'postedfin Assam . =»nd

Meghqlaya.¢t‘thé_following'reVised;ratese;—'

S i ¢ et £ 3 % e e rr—— . e St

Pay Range -~ . . © .. . R-te of Snzcial Comnensatory
- o R ..Allo.ance (Rudses per mensom)

-

- dasic Pay below % 950/=: o 20

3asic-béy of’%'950/~.and;§poqél_2 ‘.g5'¥:_~f40 o

~-but below X 1300/~ i

tot
» .
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P S

.Basic;pay‘of!m~2000/~ @nd‘aboVe»ng-f -0
but below % 3000/~ .~ - B

— o
—y—
ot .

P - i

3, - For the period from f.1,1986 to 30.9.1986, the.sbove

4, . .,‘~The'term’“BaSic'Pay"imeéné:tbe 52y in the -revised
scale -and will no% includa®any  other Day such as Classific~tion:

- bay, Rahk/Appointment*pay,;Goof=Service-gay g:c. In %the case of ’
those who retain the existing scale of 23y, it ill include,. B

nesides basic: oay in the »re.revised scale of a2y, ajpropriate . j
Dearness Allowance, ‘A’ditional De=rness Allovance, Dearnesg say,
. adhoc Dearness Allowance and Interin delief thereon =t the ‘rates
in force on 31.12,1985, “here the.apslication of ravised rates
Ii"'. ‘ _ R ..‘..“.‘..2/__
) ) . . .‘.‘l‘ . ‘\ ‘. . .."' .; . . . . ) ) . :
] L)
- i
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL .
: GUWAHATI BENCH

Criginal, Appijcation Nn.124 of 1695
With

~ Orlginel Application No.125 of 1995

Date of declsfon: This the 24th day of Avgust 1995
( AT KOHTMAL )
The Hon'ble lustice Shri M.G. Chnudharl, *Vice-Chairman

Thes Hoa'ble Shri G.L. Si--lyine, Member (A ministrative)

Stat Uvlelva Siphe and 116 otliers :

AP rre sorving In the  Ofice of the Qurrison Fugineer, :
866 EWS C/o 28 APO. . seeApptonnts
- VEISUS -
Lo Uston of India repncsonted by
The Sooretary, Dofonce,
Goveriment-of Indic, MNew Delhl,
2. The Gurrison Englneer,
s EWS C/o 92 APO.
3. The Gerriscn Englneer, : ’
369 WS, C.o Y4 APPC. . creina Respondrrs
Q.A.Nc. 125/85 ‘
Shri N. Limbu end 14 others ’
All are scrving in the Office of the Gurrison Enginzer,
8§63 EWS /o 99 APO. Applicants

-~ YVErsus -
1. Union of Iudla represented by
The Scuretary, Defence,
Governinent of Judia, New Delhi.

2. The Garrison Engineer,
868 EWS, C/0 99 APO. ' ..wo..Refpondents

“For the applicants in both the cases : By Advocete Shrl A. Ahmed

For the respondents in both the cases : By Advocate Shri S. Ali, Sr. C.G.S.C.

cesranee




‘.(
!
ORDER "
CHAUDHARL]. V.C.
"Mr A. Ahmed for the applicants.
Mr S, All, Sr. C.G.S.C. for the-respondents.-_
Both these cases Involve same question and therefore

are being dls.posed of by this' common order,: | ‘ ‘

Facts of 0.A.No.124 of 1995:

P

The applicants belong to Group "C" serving in the Defence

Department as clvilian employees. The application ls restricted to

applicants at serial No I to 117 These applicants are from inside

- North Eastern Reglon and are serving in different capacities as Central .

Government employees {n Nagaland under GE 868 EWS 99 APO.

Their grievance is that they are being denied the payment of:

{) Special (Duty) Allowance (SDA) payable under Memo

|

No.20014/3/83- E-IV of the Government  of Indla, Mlnistry

of Defence dated 14. 12.1983 read with 0O.M. No 4(19)/83/D
Civil-1 dated 11.1.1984

i) House Rent Allowance (HRA) as per the circular No.11013/

2/86EII(B) dated 23.9.1986 issued by the Governmént

of India, Ministry of Finance

\

1) Speclal  Compensatory (Remote Locality) Allowance SCA(RL)
under the Ministry of Defence letters N016037/E/A2
HQ 3 Corps (A) C/o 99 APO and NO B/37269/AG/PS3(8)/165/

D/(Pay)/Service dated 31.1.1995

iv) Fleld Servlce Concesslon (FSC) vide letter No 16729/GG4

(civ)(d) dated 25.4. 1994 of Army Headquarter, New Delhi,
!

although they are- entitled to get these concesslons,

2 - Although no written "statement has been flled“Mr S. AI(
feftned sr. c.os.c.,
e .

falrly states that we may decide the matter

l -




in the light of carller decistons on the point although he has {nstructions

to say on behalf of the resﬁondents that they oppose the clatin.

Facts of O.A.No.125 of_1995:

3. . The applicant Nos.l to 15 (other applicants already deleted)
who belong to Group "A", "B", "C" and "D" employed In the Defence
Department as clvilfan employces and posted in Nagaland make a
grievance that the respondents are denying ther, the benefit of SDA,
HRA, SCA(RL) and FSC =lthough they :ire colitled to get these

.

concesssions,

4. - The respondents have not filed eny written  stetemoent.
However, Mr S. AN, lesrned Sr. C.G.S.C,, fairly states that we mnay
declde the matter iwthe light of earlier decislons on the point although

—

he has fnstructions to say on behalf of the respondents that they

opposc the claim.

REASONS (common_to both the cases) :

5. The opplicants place reliance upon the O.M. dated 14.12.1983

which prov'idcs that Cecatral Government clvilian cmployees who
have All India Transfer liability will be ,granted SDA &t the rate
prescribed théreunder per month on posting to aiy station in ‘the .
North Eastern Rgglon. le.ew.lse,_ the letter of Ministry of Defence
dated 31.1.1995 provides® that the De'fe,nce Clvl‘lian Cmployces serving
in the newly defined Field Areas and Modified Fleld Areas wm be
entitled to payment of SCA(RL) together with other allowances as
may be admlissible, The O.M.dated 23.9.1986 fssued by the Ministry

of Finance (Departmem of Expenditure).. provides. that on the..

recommendatlon of the 4th Pay Commifslon it has been decided

that the Central  Government employees shall be entitled to HRA,

on a’ slab basis related to their pay end separately prescribed | for

from..eas
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;from l 10.1986 It ls ,further .provlde

|

\
I R
thlat HRA at the rates prescribed z

1
I
e
shall be paid to all employees (oth than those provlded wlth Govern—

ment home/hired accommodatlon) wlthout requiring them to’ produce

rent receipts, but on compllance with the prescribed procedure there—

‘under It also provides that where HRA at 15% has been a]lowed

under Speclal orders the same shall be glven as admisible in "A"
"B-1" and "B-2" class cities and it shall be admissible at the rates
in "C" class cities in other areas. The memorandum lssued by the

Army Headquarter - Org 4(civ1l)(d) dated 25.4. 1994 bearlng No.16729/

4

GG4(Civ){(d) -on the subject of FSC to clvillans pald from D'efenc}e

Service Estimates Including civilians employed in lleu of ‘combatants
and NCsE (both posted and locally recruited) provides that It Is
proposed to extend the same concessions to Defence civilians employed

In the field areas as they serve side by'slde with services p’ersonneil

: \
under similar conditions in the glven areas and the same shall be

pald at the rates prescribed under the sald memorandum. It has,

‘ \
however, been provided that SCA such as Bad climate allowance
etc. shall not be in addition to these allowances,

- i -
6. The applicants have based their respective , claims

on .these memorandums.

7. It appears that the applicants in both the cases had

filed a Civil Suit in the court of DC(Judiclal) Dlmapur, Nagaland,
belng Clvll Suft No.255/89 making the same claims. The civil court!,
. .

by judgment and decree dated 19.12.1994 has allowed the claims

and directed the respondents to make the payment accordingly.|

The civil court relied upon the decision of this Tribunal in 'O:.A.Nos.48,

49 and 50 of 1989 of the Central Administrative Tribunal, Guwahati,

‘Bench, The "decree’ has' ot been “compiied '\'vith“”"’“‘lj{it“’tti'e'""’ applicants™ "

have now stated In the appllcatlons that they would not proceed

v \

with the execution of the decree as they have now realised that
) |

they had obtained 'the decree from the ~court which . lacked mherent

o i'
jurisdlction......




jurisdiction‘tO‘enter;ain and try the suit in viéw of the

bar of jurisdiction arising under the provisionsof the

Administrative Tribunals Act and, therefore, they have

approached this Tribunal for relief by these applications.
' Since the applicants were agitating the claim in respect

. A ) "l’ .
of SDA and HRA in a wrong forum it'is jJjust and proper to

give them the benefit of exclusion of the period of
pendency of the civilvsuit for the purpose 6f holding the
said claims within limitation in these épplicagions. The
relief sought in respect of the other 'two claims 1is

within jurisdiction.

8. The question of entitlement for éll these
claims in respect of Defence civilian empioyees hay
exhaustively examinéd by us in the decision in the case
of S.C. Omar, Assistant Executive Engineer, -vs- Garrison
Engineer and anotﬁer (0.A.No0.174 of 1953) reported in SLJ
1995(1) CAT (Guw?hati Bench)ﬁ.z“!g ‘have held in that case
that SDA and SCAQRL) are payable to civilians with All
India tréhsfer liability posted in Nagaland even if they

get Field Service Concessions. We have not accepted the

plea that admissibility of Field Service Concession

‘deprives them of " these benefits. In view of this

.conclusion since facts are identical and as we had also

\

referred to the ealrier decisions in O.A.No0.48/89 and
O.A.N0.49/89 dated 29.3.1994 in support, we are satisfied

that the relief claimed by the applicants in the instant

applications relating to SDA and SCA(RL) must: be:allawed.

- - T g

We, therefore, declare “that  the TapplicantsTin “the

reSpecEive applications are entitled to be paid SDA with

1

effect from 1.12.1968 or from the actual date of posting
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as the case may be. We further declare .that the
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applicants in.the'respective applications are entitled

to be paid SCA(RL).aiso, with effect from 1. lO 1986. For

\

et ——re e e ae

spec1fy1ng these dates in respect of these two reliefs

we rely upon O.M.No.20014/16/86/E-IV/E—II(B) dated'

1

1.12.1988. This is consistent with the dec151on in S C.

Omar's case (Supra). It is,‘however, made clear that

|

this applies only to such of the applicants who" are‘,

appointed outside N.E.

Region on tenure basis.

9.

Omar's case on the nature of FSC and with the?view taken"
that SDA and 'SCA(RL) are payable independently of FSC:we
hold that on the subject the applicants in the

respective applications are entitled to draw the same- as

Consistently with the view we have taken in

provided in the letter of the Government

Region, but are ‘posted  in NLE,

|
|

|
i
of 1India

: S |
No.37269/AG/PS 3(a)/D(Pay & Services) .dated! 13.1.1994

with effect from 1.4.1993 subject to fulfilment of other

conditions prescribed therein.

10. Lastly, in so far as the claim for HRA is

l .
concerned we follow our’decision in O.A.No.48/91 dated‘w

22.8.1995 and thold that under the O.M.

the applicants are entitled to draw the

|

| : '
dated 23.9.1?86

HRA

!prescriped

" for B class cities with effect from 1.10.1986 at the

rates prescribed from time to time since:

.hwhether .on .percentage basis or flat rate or

LI HVIMA AL IS T BiASA do SRETUS

tlll 28. 2 1993 and thereafter to be

\“f accordance ‘with the O.M. No 2(2)93-E- 2(B)

1
i
reéulated win

1.10.1?86

slab baeis

l

dated 14 S. 1993

Wlth effect from 1.3. 1991 and continued to be\paid.

|

al. For the purpose of the‘aforesaid brder it is

1 4

fmade clear that 'as now held by the. Hon'ble Supreme Court

the benefit of SDA is adm1881ble only ‘to those employees

who are app01nted out31de the .North Easteranegion andl

- Q.A

'i‘ are posted in the North Eastern Region,

It w

o
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to tﬁe respondents to ascertain the ;ése of eaéh
applicant for that éurpose if neccessary. Further it is
made clear that this order has been passed on the.footing
ﬁhat all the applicants in the two cases are posted in

Nagaland. ., R

12. " For the aforesaid rcasons following order 1is

“(A) O0.A.No0.124/95:

i) It -is declared that ¢e¢A is payable from

1.12.1988. : ‘ ‘ -

ii) (a) The respondents are directed to pay to the

applicants Special , (Duty) Allowance (SDA) with cffect
from the date of actual postlng 1n Nagaland on or after
1.12. 1988 as the case may be in reSpect of each applicant

and continue to pay the same so long as the concession 1s

admissible. : : . ..

(b) Arrears from the dalLe gf actual posting 1in
Nagaland on or after 1.12.1988 upto date to be paid
within three months from the date of‘receipt of copy of
this order. «

iii} (a) It is declared that SCA(RL) is payable from

1.10.1986, . . .

(b) The respondents are directed to pay to the
applicants SCA(RL) with effect from the date of actual

posting in Nagaland on or after 1.10.1986 as the case may

be .in respect of each applicant and to continue to pay

the same so long as the concession 1is admissible. ~

Weaess 630 adnbd oo eIt s . .
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(c) Arrears from the date of actual postlng

in . Nagaland: on -or . after 1.10.1986 upto date to be

paid within a period of three months-from the date of

cbmmutiggﬁgggMEf this order.
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iv) (a) It 1is declared that FSC is admissible fromi . . ..

1.4;1993.

(b) The respondents are dlrected to extend the FSC

|
to the " applicants in the prescribed manner w1th-effect

s

fron 1;4.1993"or4from therdate‘of aotualxappointment as{

the case‘ may be in respect of each applicant upto date
: | ‘ | SR
and to continue to give the same so long as admissible.

v) (a) It is declared that HRA is admissible as!

' ' - !
indicated below _ } : . .

| (b)- The respondents are d1rected to pay HRA to the|

Vappllcants at the rate as was, appllcable to the Central

|
L |
,Government employees in B, B-1l, B-2 class c1tles/t0wns

for the period from 1.10.1986 or from the actnal'date ofi

'appointment as the case may be in resepct of each

applicant wupto 28.2.1991 and at the rate as may be

applicable from time to time as .from 1.3.1991 upto date.

- !
and to continue to pay the same at the rate prescribed:

A hereafter. -

(c) Arrears to be paid accordingly subject to the:
~adjustment of the amount as may have already been paid t05

" the respective applicants during the aforesaid perlod(

towards HRA ..

\
(d) Future payment to be regulated in raccordance!
» . : )

i

with clause (a) above.

(e) Arrears to be paid as early as practicable, but:

not later than a period of three months from the date of

e wen C et e

communication of this order to ‘the" .respondents. -~ " e

The orlglnal appllcatlon is allowed in terms of‘
\

'
i

Athe aforesald order. No order as to costs.
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(B) 9;§;E9;12§195:~~--~-.- _ *
i) It is- declared that spa is  payable f1rom

1) (&) The rezpordents are direcied t5 Pay to the
applican's,,Special (Duty) «llocwance (spa) Wwith effect
frcu the dafg cf actual pustind in Kagaland on or aiter
1.15.1938 as,fhﬁ cage mav be ipy Ledpect of cach app]icant

and continue o B2Y the zeme so.lape 3 the concrnsion is

-\ et oy aa PN b 3 3
(L) Arrsars  fren the cate of zctual Posting in

8o upto Gate to. be paig

p C o Withinp thice banths “rem the WWate of receipt. of ceny of

i1i) {a) It is déclared that SCA(RL) :s payable from

(b) The respondents are -irected to Pay to the

".aﬁpliéants SCA(RL} with ef(ect ircm the Sate of actual

posting in Nagaland on or after 1.10.19¢8¢ as the case may

_.be ﬁn.resnect @f'each applicant ang to conﬁinue to pay-
the same 50 long as the concession is admiséible.

-
~
~

(c) A:rearsA from the date of actual posting
in Nagaland on or after - 1.10.1986 upto- date to
: R .

be peid within @ p2ricd of, three months from_the date of

communication of this order.

iv) (a) It is declared that Fsc is admissible from

1.4.1593,

~ S R L L R T T T TP IP R v :.‘15::—.{3 I8 ‘f'“"’t" ;w»'-‘ Ml e by
. (b) The respondents are directegd to extend the PSC
. ¥r

to  the. apulicar s in the ‘prescribeg manner with effect
from 1.4.1993 or fprom the dzte of sctoal appcintment: as

the . case may be in respect c¢f cach app]icant"upto date
. et \

and......
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admlssxble.n-n
,' .l{' i":*l .

all
‘

adm1551ble ‘as’

ot

T 1nd1cated below.

(b) The respondents are dlrected to pay HRA. to the

appllcant”ﬁat the rate as was appllcable to the Central.~

Government employees 1n B, B—l; B-2 ‘class c1t1es/towns

for the qerlod from 1. 10 1986 or from the actual date ofvnv

Vo

l

i! . ) .
f&appomntmentx asw the, casef»may be‘,gnd'respect of 'each

i appllcant upto 28 2.1991 and 'at -the-frate as may ! be'

" applicable from time to time as from 1.3.1991 ppto_dat@'

and to continue to pay the same at the rate prescribed

hereafter.

(c) ‘Arrears to be ‘paid accordingly subject to, the

, adjustment of the amount as may have already been paid: to

the respective applicants during the aforesald perlod

towards HRA.

. . , (@) Future payment:to be regulated in accordance

with clause (a) above. ' '

k]

.(e) Arrears to paid as early as practicable,  but

. o  not later than a period of three months from the date of Qf'
T ; communication-of this order to the respondents.- ’ A
[ T * . ' : ¢ ' . ~

The orlglnal appllcatlon is allowed in terms of

the aforesaid order. No order as ‘to costs.
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